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Mr. CHAIRMAN: It is all right.

Surr A. C. GUHA: The matter con-
cerned only the Assam Government.
So it was sent to the Assam Govern-
ment.

———

STATEMENT RE STARRED QUES-
TION NO. 35.

Taeg DEPUTY MINISTER ror NA-
TURAL RESOURCES anp SCIENTI-
FIC RESEARCH (Surr K. D. MAra~
viva): Sir, to a supplementary ques-
tion regarding the recommendation of
the Conference of Vice~Chancellors in
respect of the composition of the Uni-
versity Grants Commission asked by
Shri H. N. Kunzru in the Council of
States on 25th August 1953 on Star-
red Question No. 35 by Shri Govinda
Reddy, my reply should be corrected
as follows:

“Yes, Sir. The Conference re-
commended that the Commission
shall be composed of not more than
9 members, one third of whom shall
be Vice-Chancellors of Universities
and the rest eminent educationists,
men of academic distinction and ad-
ministrative and financial experi-
ence.”

PAPERS LAID ON THE TABLE

(1) PAPERS UNDER THE RESERVE BANK
oF IND1A AcCT. 1934.

(2) SUPPLEMENTARY DEMANDS FOR
GRANTS FOR EXPENDITURE OF PEPSU
FOR 1953-54.

(3) SUPPLEMENTARY DEMANDS FOR
‘GRANTS FOR EXPENDITURE OF THE
CENTRAL GOVERNMENT (EXCLUDING
RAILWAYS) FOR 1953-54.

Tue DEPUTY MINISTER ror FIN-
ANCE (Smrr A. C. Guna): Sir, I lay
on the Table a copy of each of the
following papers under sub-section
(4) of section 21 and sub-section (2)
of section 21A of the Reserve Bank
of India Act, 1934:—

(i) Amendments made
principal and

in the
subsidiary
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agreements between the Re-
serve Bank of India and the
Governments of Part ‘A’
States (except Madras and
Andhra).

(ii) The principal and subsidiary
agreements between the Re-
serve Bank of India and the
Governments of Part ‘A’
States (except Madras and.
Andhra), as they now stand.
amended.

(iii) Amendments made in the-
subsidiary  agreements bet-
ween the Reserve Bank of
India and the Governments of”
Madhya Bharat and Travan-
core-Cochin.

(iv) Subsidiary agreements bet-
ween the Reserve Bank of
India and the Governments of”
Madhya Bharat and Travan-
core-Cochin, as they now
stand amended.

[Placed in the Library, see No. S--
210/53 items (i) to (iv).]

Surr A. C. GUHA: Sir, I lay on the-
Table a statement showing Supple-
mentary Demands for Grants for ex-
penditure of the Patiala and East Pun-
jab States Union for the year 1953-54.
[Placed in the Library, see No. S-
211/53.1

Burr A, C. GUHA: Sir, I lay on the
Table a statement of the Supplemen-
tary Demands for Grants for expendi-
ture of the Central Government (ex-
cluding Railways) for the year 1953-
54, [Placed in the Library, see No.
S-212/53.1

—

MESSAGE FROM THE HOUSE OF
THE PEOPLE

Tue ForwaArRD ConNTracTs (REGULA-
TION) AMENDMENT Bri, 1953

SECRETARY: Sir, I have to report
to the Council the following message
received from the House of the People,
signed by the Secretary to the House:
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